Ms B-R-Day

in this petition is that his mame has not
been sponsored by the District Employment
Officer, Mayurbhanj Respondent 3) for the
post of E.D.B.P.M,, Kohi Branch Post Office
The post of EdD.B.PsM,, Kohi Branch Post
Office had fallen vacant due to0 superannua -
tion of Shri Ialmohan Fatra with e ffect
from 31.7.1996. The Superintendent of

Post COffices, Miyurbhanj Division(Res.2)
sent @ requisition to the District
Employment Officer (Res.3) for sponsoring
the mAmes of eligible candgidates for the
said post. It is submitted that the
District Employment Officer Res.3) had
sponsored about 40 mames for consideration
for the above post. The applicant states
that he is & Mitriculate and he has
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registered himself before the Baripada Employment
Exchange bearing Regictration No,C/1133/9l, It is
also mentioned that the applicant had never been
sponsored earlier by the Employment ExChange. The
last date for submicsion of names expired on
20.3.1996, The applicant finds that his narme
has not been sponsored and therefore £0r no

fault of his, he is deprived from consideration ,
At para - 4,10 of the Original Application, it
is submitted citing a Decision of the Supreme
Court reported in AIR 1987 sC 1227 (union

of India - vrs, Hargopal ) that under Section
4(4) of the Employment Exchange Act, the
employers have no cbligatic»n to recruit

persons only through the Employment Exchange,
Learned Counsel for the petitioner also
submitted that 4in the interest of equity

the scope of selecéion should

This proposition is more

and fair play ,
be more broad based,
relevant as the applicant is stated to be a

Scheduled Caste candidate,

The Departmental instructions
on the subject of recruitment are clear, The
duty of the selectors 1is to semd a
requisition to the Employment Exchange to
sponsor nares of eligible candidates and
when sufficient number of persins are not
eponsored 1i,e. less than the prescribed
numoe r, thén the Department can call for
applicatioas from the public by open
Notificaticn, The instructions are clear
that the sponsoring shall be dane only

through the Employment EXchange. Having
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direct the Respondent 3, the District Lo ) s AR A\ V< -
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in sponsoring his nmame) for the post of
E .D.BsPsM.,Kohi Branch Post Office &nd
the Respondent No.2, Superintendent of
Post Offices, Miyurbhdnj Division shall
consider the applicant's candidature i
so sponsored by Respondent 3 3nd till

such time as Respondent 3 sponsored the
applicant's n@me, the selection process
shall not be finaliseg. |

The Original Application is
disposed of as above,

Hind over copies of the orders to
the counsel for both sides.

Shri &+ .Dag, learned counsel for
the patitiomer has agreed to take the
not ice and copy of the order by (Dusti)

hand. H* is permitted to 4o so.
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